FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
KAMANI FOODS PRIVATE LIMITED
OPERATING IN FMCG PRODUCTS AT MUMBAI

[Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016]

1

R 3
1. | Name of the corporate debtor along Kamani Foods Private Limited
with PAN & CIN/ LLP No. CIN: U15122MH2015PTC265061
PAN- AAECN9686L
2. | Address of the registered office B 1106, Flr-11, Plt Fp 616, Naman Midtown,
Senapati Bapat Marg, Near Indiabulls,
Elphinstone road, Prabhadevi, Delisle Road,
Mumbai- 400013 Maharashtra, India
3. | URL of website Not Available
4. | Details of place where majority of fixed | The Corporate Debtor has minimal fixed
assets are located assets, which are located in Mumbai,
Maharashtra. Further details, if required,
may be obtained by sending an email to
cirp.kamanifoods@gmail.com
5. | Installed capacity of main products/ The Corporate Debtor has no installed
services capacity for any of its products/services. The
Company is currently non-operational.
6. | Quantity and value of main products/ No sale of main products/services was
services sold in last financial year | made during the last financial year
2024-25
7. | Number of employees/ workmen NIL
8. | Further details including last available | Further details may be obtained by sending
financial statements (with schedules) of | an email to cirp.kamanifoods@gmail.com
two years, lists of creditors are available
at URL:
9. | Eligibility for resolution applicants | Details may be obtained by sending an email
under section 25(2)(h) of the Code is | to cirp.kamanifoods@gmail.com
available at URL:
10. | Last date for receipt of expression of | 07 January, 2026
interest
11. | Date of issue of provisional list of | 12 January, 2026
prospective resolution applicants :
12. | Last date for submission of objections 17 January, 2026
to provisional list
13. | Date of issue of final list of prospective | 19 January, 2026
resolution applicants
14. | Date of issue of information 21 January, 2026
memorandum, evaluation matrix and
request for resolution plans to
prospective resolution applicants
15. | Last date for submission of resolution 20 February, 2026
plans




16. | Process email id to submit Expression cirp.kamanifoods@gmail.com
of Interest

17. | Details of the corporate debtor’s As per the available MSME registration
registration status as MSME certificate, the Corporate Debtor was

registered as a Small Enterprise under
Udyog Aadhaar No. MH19B0153185.

Date —
Place -

ANFEE

Tehseen Fatima Khatri
- Interim Resolution Professional
In the matter of Kamani Foods Private Limited
IBBI Regn. No. IBBI/IPA-002/IP-N01140/2021-2022/13793
Registered Address and Email ID with IBBI
Navjivan Commercial Premises, 12th Floor, office No 1204
Lamington Road, Mumbai Central (East), Mumbai - 400008.
Email 1d - tfkhatriassociates@gmail.com
AFA valid up to 31-Dec-2025

08/12/2025
Mumbai



ASSET RECOVERY MANAGEMENT BRANCH
Bank of India Building, First Floor, 28, S. V.
BOI Road, Andheri (W), Near Andheri West Railway

Station,Mumbai - 400 058.
CORRIGENDUM
For E Auction Sale Notice published in Free Press Journal & Nav Shakti
(Mumbai Edition) on 03.11.2025 for e Auction dated 09.12.2025 in accounts of
M/s. Bhakti Coporation Mr. Ashok Belle Shetty For Sr. No. 20, Description
of the Property : Residential Flat No. 302 on 3" Floor, G Wing, In the Building
Shanti Complex, Om Shanti Chs Ltd”, Village: Tungawa, Saki Vihar Road, Opp.
L& T Gate No. 7, Powai, Mumbai - 400072 (Symbolic Possession with Bank)
E-auction Sale of above property stands withdrawn with immediate effect.
All other terms & Conditions of the Auction Notice continue & remain the same.
Date : 08.12.2025 Sd/-
Place : Mumbai Authorised Officer, Bank of India

@ 3w 3fan

Bank of India

FORM B
PUBLIC ANNOUNCEMENT

(Regulation 12 of the Insolvency and Bankruptcy Board of India
(Liquidation Process) Regulations, 2016)
FOR THE ATTENTION OF THE STAKEHOLDERS VAG BUILDTECH LIMITED

Name of corporate debtor Vag Buildtech Limited

N T

.| Date of incorporation of corporate debtor |12-06-2012

ol

Authority under which corporate debtor is
incorporated / registered

Registrar of Companies, Mumbai

>

Corporate Identity No. of corporate debtor |U45400MH2012PLC232077

o

Address of the registered office and
principal office (if any) of corporate debtor

Saba Palace, 3rd Floor, Flat no. 301 Khar
West,Mumbai City, Mumbai, Maharashtra,
India, 400054 (As per MCA-21 website)

ol

Date of closure of Insolvency Resolution Process| 04-12-2025
7.|Liquidation commencement date of 05-12-2025
corporate debtor
8.|Name and registration number of the Mr.Ashish Vyas
insolvency professional acting as IBBIRegn. No:

liquidator IBBI/IPA-001/IP-P01520/2018-19/12267

©

Reg. Address: B-1A Viceroy Court CHS,
Thakur Village, Kandivali (East), Mumbai
Suburban, Maharashtra- 400 101

Email id: ashishvyas2006@gmail.com

.| Address and e-mail of the liquidator,
as registered with the Board

o

Address and e-mail to be used for
correspondence with the liquidator

A-Wing 402, Suashish It Park, Borivali (East)
Mumbai Maharashtra-400066

Email Id: cirp.vagbl@gmail.com

04-01-2026
(Being 30 days from the date of receipt of Order)

Last date for submission of claims

Notice is hereby given that the Hon'ble National Company Law Tribunal, Mumbai Bench, has ordered
the commencementofliquidation of the Vag Buildtech Limited on 05" December 2025.

The stakeholders of Vag Buildtech Limited are hereby called upon to submit their claims with proof on
orbefore 04" January 2026, to the liquidator atthe address mentioned againstitem 10.

The financial creditors shall submit their claims with proof by electronic means only. All other
stakeholders may submitthe proof of claims in person, by post or by electronicmeans.

Submission of false or misleading proofs of claim shall attract penalties.

In case a stakeholder does not submitits claims during the liquidation process, the claims submitted by
such a stakeholder during the corporate insolvency resolution process under the Insolvency and
Bankruptcy Board of India (Insolvency Resolution Process for Corporate Persons) Regulations, 2016,
shallbe deemed to be submitted under section 38. sd/

Date: 08-12-2025 Ashish Vyas

Place: Mumbai Liquidator of Vag Buildtech Limited
IBBI Reg. No.: IBBI/IPA-001/IP-P01520/2018-19/12267
AFA Validity: December 31, 2025
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BEFORE THE HON’BLE DEBT RECOVERY TRIBUNAL - II
Mtnl Bhavan, 3rd Floor, Strand Road, Appollo Bandar, Colaba Market, Colaba, Mumbai-400 005
Original Application No. 453 of 2023

FORM G

INVITATION FOR EXPRESSION OF INTEREST FOR
KAMANI FOODS PRIVATE LIMITED
OPERATING IN FMCG PRODUCTS AT MUMBAI
[Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016]

RELEVANT PARTICULARS

Exh .11
SUMMONS
Bank of Baroda(Erstwhile Vijaya Bank) ...Applicant
Vis.
M/s. Kota Grains Traders & Ors. ...Defendants
To,

. | Name of the corporate debtor
along with PAN & CIN/ LLP No.

Kamani Foods Private Limited
CIN: U15122MH2015PTC265061
PAN- AAECN9686L

1)M/s. Kota Grains Traders ...Defendant No. 1
2)M/s. Man Mandir Banquite Hall Pvt Ltd. ..Defendant No. 2
Whereas Original Application No. 453 of 2023 was listed before Hon'ble Presiding Officel
0n24.02.2025.

. | Address of the registered office

B 1106, Fir-11, PIt Fp 616, Naman Midtown,
Senapati Bapat Marg, Near Indiabulls,
Elphinstone road, Prabhadevi, Delisle Road,
Mumbai- 400013 Maharashtra, India

Whereas this Hon'ble Tribunal is please to issue Summons/Notice on the said application)

. | URL of website

Not Available

under section 19(4) of the Act, (Original Application) filed against you for recovery of debt:
of Rs. 79,16,105.32ps ./-. (Application along with copies of documents etc, annexed)
Whereas the service of summons could not be affected in ordinary manner and wherea

. | Details of place where majority
of fixed assets are located

The Corporate Debtor has minimal fixed assets,
which are located in Mumbai, Maharashtra.
Further details, if required, may be obtained by
sending an email to cirp.kamanifoods@gmail.com

the Application for Substituted service has been allowed by this Hon'ble Tribunal.
In Accordance with Sub-Section (4) of Section 19 of the act you the Defendant No. 1and 2
are directed as under:-

. | Installed capacity of main
products/ services

The Corporate Debtor has no installed capacity
for any of its products/services. The Company is
currently non-operational.

(1) Toshow cause within 30 (thirty) days of the service of summons as to why relief prayed
for should not be granted.
(2) To disclose particulars of properties or assets other than properties and asset specified

. | Quantity and value of main
products/ services sold in last
financial year

No sale of main products/services was made
during the last financial year 2024-25

by the applicant under Serial Number 3A of the Transfer Original Application;

Number of employees/ workmen

NIL

(3) You are restrained from dealing with or disposing if secured assets of such other asset:
and properties disclosed under Serial Number 3A of the Original Application, pending
hearing and disposal of the application for attachment of the properties.

(4) You shall not transfer by way of sale, lease or otherwise, except in the ordinary course of
his business any of the assets over which security interest is created and/or othel

. | Further details including last
available financial statements
(with schedules) of two years,
lists of creditors are available at
URL:

Further details may be obtained by sending an
email to cirp.kamanifoods@gmail.com

asset and properties specified or disclosed under Serial number 3A of the original
application without the prior approval of the Tribunal.

. | Eligibility for resolution applicants
under section 25(2)(h) of the
Code is available at URL:

Details may be obtained by sending an email
to cirp.kamanifoods@gmail.com

(5) You shall be liable to account for the sale proceeds realized by sale of secured asset ol
other assets and properties in the account maintained with bank of financial institution

.| Last date for receipt of expression
of interest

07 January, 2026

holding security interest over such assets.
(6) You are also directed to file written statement with a copy thereof furnished to th

.| Date of issue of provisional list of
prospective resolution applicants

12 January, 2026

applicant and to appear before DRT-II on 06/03/26 at 11.00 a.m failing which thef
application shall be heard and decided in your absence.

.| Last date for submission of
objections to provisional list

17 January, 2026
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BRANCH - VASHI TURBHE APMC MARKET
E-Corp Bank Building, 1st Floor, Banking Complex, Plot No. 179
Market, Unit No. 6, Sector-19, Turbhe-Vashi, Navi-Mumbai-400705

APPENDIX IV POSSESSION NOTICE (Forimmovable Property) [Rule - 8 (1)]

Ref No: Vashi/NPA/56/2025 Date : 04/12/2025
Whereas: The undersigned being the authorized Officer of the Union Bank of India, Vashi
Turbhe APMC Market Branch sol id 04392, under the Securitization and Reconstruction of
Financial Assets and Enforcement of Security Interest Act, 2002 and in exercise of the
powers conferred under Section 13(12) read with rule 3 of the Security Interest
(Enforcement) Rules 2002, issued a Demand Notice dated 19.08.2025, calling upon
the Borrower Mr. Sudesh Sadanand Kadu to repay the amount mentioned in the notice
being Rs. 2,14,79,723.41 (Rupees Two Crore Fourteen lakhs Seventy Nine Thousand
Seven Hundred Twenty Three and paise Forty One) as on 19.08.2025 and interest
thereon within 60 days from the date of receipt of the said notice.
The borrower having failed to repay the amount, notice is hereby given to the borrower and
the public in general that the undersigned has taken possession of the property described
herein below in exercise of powers conferred on him/her under Section 13(4) of the said Act
read with Rule 8 of the Security Interest (Enforcement) Rules 2002 on this 4th December
ofthe year 2025.
The borrower in particular and the public in general is hereby cautioned not to deal with the
property and any dealings with the property will be subject to the charge of Union Bank of
India, Vashi Turbhe APMC Market Branch sol ID 04392 for an amount of Rs.
2,14,79,723.41 (Rupees Two Crore Fourteen lakhs Seventy Nine Thousand Seven
Hundred Twenty Three and paise Forty One) as on 19.08.2025 and interest thereon.
The borrower’s attention is invited to the provisions of Sub-section (8) of Section 13 of the
Act, inrespect of time available, to redeem the secured assets.

DESCRIPTION OF SECURED ASSETS:
1. Residential premises bearing Flat no. 302, EMP 29, Neptune CHSL, Thakur village,
Kandivali, Mumbai-400101.
Date: 04/12/2025
Place: Vashi, Navi Mumbai.

Sd/-
Authorised Officer

.| Date of issue of final list of
prospective resolution applicants

19 January, 2026

(7)Given under my hand and seal of this Tribunal on this 5th day of December, 2025.
:

To,

Defendant No. 1

M/s Safe Life Pharmachem Pvt. Ltd.

.| Date of issue of information
memorandum, evaluation matrix
and request for resolution plans
to prospective resolution
applicants

21 January, 2026

having registered office at Shop No. 27, goyal Plaza Shopping Centre,Kasturabhaa Road

.| Last date for submission of
resolution plans

20 February, 2026

No. 4, Borivali (East),Mumbai - 400066
Andalso at
Durgawati B. Dixit Chawl S.V. Road,Opposite Avirahi Clasine Building,Hanuman Tekadi,

.| Process email id to submit
Expression of Interest

cirp.kamanifoods@gmail.com

Borivali (East),Mumbai-400 066
Defendant No. 2
Having its Office at Shop No. 24, Nirmal Nagar Co-op. Housing Society,Opp. St. Thoma

.| Details of the corporate debtor’s
registration status as MSME

As per the available MSME registration certificate,
the Corporate Debtor was registered as a Small
Enterprise under Udyog Aadhaar No.
MH19B0153185.

Church, Sai Baba Nagar,Mira Road (East), Thane -401107
Andalso at

Flat No. 1, First Floor, Seven Star CHS. Ltd 24'h Cross Road, Opp. Star Bucks,Linking
Road, khar (West), Mumbai-400 052
Andalso at

Durgawati 8. Dixit Chawl S.V. Road,Opposite Avirahi Clasine Building,Hanuman Tekadi,
Borivali (East),Mumbai - 400 066

Date - 08/12/2025
Place - Mumbai

Tehseen Fatima Khatri
Interim Resolution Professional
In the matter of Kamani Foods Private Limited

IBBI Regn. No. IBBI/IPA-002/IP-N01140/2021-2022/13793

Registered Address and Email ID with IBBI

Navjivan Commercial Premises, 12th Floor, office No 1204
Lamington Road, Mumbai Central (East), Mumbai - 400008.
Email Id - tfkhatriassociates@gmail.com AFA valid up to 31-Dec-2025

DEMAND NOTICE

L} HDFC BANK
HDFC BANK LIMITED
Branch: Retail Portfolio Management, 2nd Floor, HDFC Spenta, Next to HDFC Bank House, Mathuradas Mill Compound, Senapati Bapat Marg, Lower Parel West, Mumbai - 400013. Tel: 022-66113020.
Regd. Office: HDFC Bank House, Senapati Bapat Marg, Lower Parel West, Mumbai - 400013.
CIN: L65920MH1994PLC080618 Website: www.hdfcbank.co.in
Under Section 13 (2) of the Securitisation And Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (Act) read with Rule 3 of the Security Interest (Enforcement) Rules, 2002.
Whereas the undersigned being the Authorised Officer of HDFC Bank Limited (erstwhile HDFC Limited having amalgamated with HDFC Bank Limited by virtue of a Scheme of Amalgamation approved by Hon’ble NCLT-
Mumbeai vide order dated 17th March 2023) (HDFC) under Securitisation and Reconstruction of Financial Assets and Enforcement Of Security Interest Act, 2002 and in exercise of powers conferred under Section13
(12) read with Rule 3 of the Security Interest (Enforcement) Rules, 2002, issued Demand Notices under Section 13 (2) of the said Act, calling upon the Borrower(s) / Legal Heir(s) / Legal Representative(s) / Guarantors
listed hereunder, to pay the amounts mentioned in the respective Demand Notice/s, within 60 days from the date of the respective Notice/s, as per details given below. The undersigned have, caused these Notices to
be pasted on the premises of the last known respective addresses of the said Borrower(s) / Legal Heir(s) / Legal Representative(s) / Guarantors. Copies of the said Notices are available with the undersigned, and the
said Borrower(s) / Legal Heir(s) / Legal Representative(s) / Guarantors, may, if they so desire, collect the respective copy from the undersigned on any working day during normal office hours.
In connection with the above, Notice is hereby given, once again, to the said Borrower(s) / Legal Heir(s) / Legal Representative(s) / Guarantors to pay to HDFC, within 60 days from the date of publication of this Notice,
the amounts indicated hereinbelow in their respective names, together with further interest, cost, expenses and charges as applicable and as detailed in the said Demand Notices from the respective dates mentioned
below in column (c) till the date of payment and / or realisation, read with the loan agreement and other documents/writings, if any, executed by the said Borrower(s). As security for due repayment of the loan, the
following Secured Asset(s) have been mortgaged to HDFC by the said Borrower (s) respectively.
Borrower(s) / Legal Heir(s) / Legal Representative(s) / Guarantors attention is invited to the provisions of sub-section (8) of section 13 of the Act, in respect of time available to redeem the secured asset/s.
SR| NAME OF BORROWER(S) / GUARANTOR(S) / LEGAL OUTngr/T\I:llﬁlN c gé&iﬁ; o
NO HEIR(S) / LEGAL REPRESENTATIVE(S) SCRIPTION OF SECURED ASSET(S) / IMMOVABLE PROPERTIES
DUES * NOTICE
[A] [B] [c] [D] [E]
1 |MR SHILWANT SACHIN MAHADEV AND Rs. 25,66,066/- 26-Nov-25 |FLAT-1003, FLOOR-10, BLDG L-10, CIDCO MASS HOUSING SCHEME-LIG, PLOT 1, SECTOR 22, TALOJA, PANVEL,
MRS SHILWANT SAJABAI MAHADEV as on 31-Oct-25* NAVI MUMBAI —410208. AREA OF FLAT —29.82 SQ. MTRS CARPET.
2 | Wife/Son/Daughter of Rs. 22,28,444/- 26-Nov-25 | FLAT-306, FLOOR-3, BLDG-B, PRATHMESH PARADISE CHSL, PLOT 174, 175, SECTOR 19, ULWE, TAL-PANVEL,
MR PATIL VISHAL KUMAR [since deceased] as on 31-Oct-25* DIST RAIGAD —410206. AREA OF FLAT - 501.60 SQ FEET BUILT UP.
And other known and unknown Legal Heir(s),
Legal Representative(s), Successors and Assigns of
MR PATIL VISHAL KUMAR [since deceased]
3 |MR KANOIJE RAVINDRA DHAU AND Rs. 29,52,002/- 26-Nov-25 | FLAT-1005, FLOOR-10, WING-A, BALAJI HEIGHTS, S NO 34/17A,36/3,36/2B/1, AT VILLAGE -REES, TAL-KHALAPUR,
MRS KANOJE DHANSHRI RAVINDRA as on 31-Oct-25* DIST RAIGAD-410207. AREA OF FLAT - 29.12 SQ. MTRS CARPET.
4 |MR MORE AKASH LAXMAN AND Rs. 25,15,725/- 26-Nov-25 | FLAT-303, FLOOR-3, WING-C, SAURABH RESIDENCY BLDG, S NO 84/1/A, VILLAGE UKRUL, BHIVPURI EAST,
MRS MORE RESHMA LAXMAN as on 31-Oct-25* TAL KARJAT-410201. AREA OF FLAT —37.14 SQ. MTRS.
5 |Wife/Son/Daughter of Rs. 26,66,962/- 26-Nov-25 |FLAT-102, FLOOR-1, GIGEV VILLA, PLOT 18, SECTOR 2, KARANJADE, TAL-PANVEL, DIST RAIGAD-410206.
MR SINGH MUKESH PARAS [since deceased] as on 31-Oct-25* AREA OF FLAT - 26.225 SQ MTRS CARPET.
And other known and unknown Legal Heir(s),
Legal Representative(s), Successors and Assigns of
MR SINGH MUKESH PARAS [since deceased]
6 |MR BHOIR RAVINDRA PANDURANG AND Rs. 5,72,732/- 26-Nov-25 |FLAT-201, FLOOR-2, MADHAV GANGA, PLOT 4,5 & 6, S NO 1A/5+7A, CTS-2483, VILLAGE MULGAON BUDRUK, NEAR 10C
MRS BHOIR ARUNA RAVINDRA as on 31-Oct-25* COMPANY GATE, KHOPOLI, KHALAPUR, RAIGAD —410203. AREA OF FLAT —479.00 SQ. FT CARPET.
7 |MRS RAZIA BANU JABAR ALI AND Rs. 34,74,333/- 26-Nov-25 | FLAT-508, FLOOR-5, TRICITY BLISS BUILDING, PLOT 340, SECTOR 26, PUSHPAK (ULVE), VAHAL, TAL — PANVEL, DIST.
MR JABAR ALI EBRAHIM as on 31-Oct-25* RAIGAD —410206. AREA OF FLAT —37.58 SQ. MTRS RERA CARPET.
8 | MRS AHUJA DEEPA AND Rs. 10,14,365/- 26-Nov-25 | FLAT NO 405, 4TH FLOOR, BLDG-F, ELITRA BUILDING, CASA BELLA GOLD PROJECT, S NO 4/3,12/9A/1A,185/10A,185/108B,
MR KUMAR RANJAN as on 31-Oct-25* KALYAN SHIL ROAD, NEAR KHIDKALESHWAR TEMPLE, VILLAGE NILJE & KATAI, DOMBIVALI EAST-421202.
AREA OF FLAT — 632 SQ FEET CARPET.
9 |MS. KUTTAPPAN KARTHIKA Rs. 13,60,662/- 26-Nov-25 |FLAT-201, FLOOR-2, WING-F, SIGNATURE AQUA, S NO 43/3 A, VILLAKE LAKHARAN (LADIVALI), TAL KARJAT,
as on 31-Oct-25* DIST RAIGAD-410201. AREA OF FLAT —38.46 SQ. MTRS CARPET.
10 (MR DODKE ANIL VIKRAM AND Rs. 20,24,459/- 26-Nov-25 | FLAT 304, 3RD FLOOR, NAVARANG CO-OP HSG SOC LTD, PLOT NO 36, PANKAJ CORNER, 52 BUNGLOW, PANVEL-410206.
MRS DODKE BHAGYASHREE ANIL as on 31-Oct-25* AREA OF FLAT —400.00 SQ. FT BUILT-UP.
11 |MRINGLE VISHAL HARIHAR AND Rs. 23,57,021/- 26-Nov-25 |FLAT-104, FLOOR-1, WING-N, RITU WORLD M & N WING CHSL, PHASE-3, S NO SN 62/P[4],64/P[1],54,60,63, BARRAGE
MRS KHARATMAL RESHMA BAJRANG as on 31-Oct-25* ROAD, VILLAGE KHARWAI, TAL AMBERNATH, BADLAPUR WEST-421503. AREA OF FLAT —33.40 SQ. MTRS CARPET.
12 |MR DALAVI SATISH PANDURANG AND Rs. 16,60,461/- 26-Nov-25 | FLAT-505, FLOOR-5, WING-C, ORIENT LEGACY BUILDING, S NO 89/1, 90/4, KALYAN BADLAPUR ROAD, NEAR ST. JOHN
MRS DALAVI BALUBAI PANDURANG as on 31-Oct-25* BOSCO HIGH SCHOOL, BELAVALI, BADLAPUR WEST-421503.
AREA OF FLAT —22.92 SQ. MTRS CARPET + 4.83 SQ. MTRS OPEN BALCONY.
13 |MR DHAVLE NAGESH APPAS AND Rs. 26,08,206/- 26-Nov-25 |FLAT-1108, FLOOR-11, BLDG A-1, WISE CITY PROJECT, TULIP BLDG, S NO RZ8 & RZ9, VILLAGE VARDOLI, PANVEL — 410206.
MRS DHAVLE MOHINI NAGESH as on 31-Oct-25* AREA OF FLAT —39.77 SQ. MTRS CARPET.
14 |MR KANOIJIA SHIVPRASAD R AND Rs. 3,48,749/- 26-Nov-25 | FLAT 609, FLOOR 6TH, BLDG C-1, XRBIA VANGANI, S NO 10/1,18/2,4,19/3,1B,4,23/1,2,4,24/14,17, VILLAGE KHADYACHA
MR KANOJIYA RAMUJAGIR RAMSUMER AND as on 31-Oct-25* PADA (PASHNE), TAL-KARJAT-410101. DIST-RAIGAD.
MRS KANOJIYA SUMAN SHIVPRASAD AREA OF FLAT —13.16 SQ MTRS CARPET.
15 |MR MHATRE PRASHANKH JAIRAM AND Rs. 33,83,003/- 26-Nov-25 | FLAT-303, FLOOR-3, YASHRAJ CORNER, PLOT 99, SECTOR 23-E, ULWE, PANVEL, DIST RAIGAD-410206.
MRS MHATRE MANALI PRASHANKH as on 31-Oct-25* AREA OF FLAT —27.397 SQ. MTRS CARPET.
16 |MR NANDA RONAK RAMESH AND Rs. 29,48,228/- 26-Nov-25 |FLAT-1203, FLOOR-12, ELEMENTS PROJECT, BLDG-JAL, S NO 28/1,27/1,2, KALYAN SHILPATA ROAD, NEAR OM PUBLIC
MRS NANDA PRITI RONAK as on 31-Oct-25* SCHOOL, POST PADALE VILLAGE, VILLAGE-DAIGHAR, DIST THANE —421204.
AREA OF FLAT —43.76 SQ. MTRS RERA CARPET.
17 |Wife/Son/Daughter of Rs. 33,72,197/- 26-Nov-25 |FLAT-702, FLOOR-7, AAYUSHI HEIGHTS CHSL, PLOT 10, SECTOR 5-A, KARANJADE, PANVEL, DIST RAIGAD-410206.
MR MORE VINOD ASHOK [since deceased] as on 31-Oct-25* AREA OF FLAT —31.85 SQ MTRS CARPET.
And other known and unknown Legal Heir(s),
Legal Representative(s), Successors and Assigns of
MR MORE VINOD ASHOK [since deceased] AND
MRS MORE SANGHMITRA VINOD (In the capacity of
Co-borrower & Legal heir of
MR MORE VINOD ASHOK [since deceased])
18 |MR MAHESH PRABHAKAR SAWANT AND Rs. 8,18,284/- 26-Nov-25 |FLAT-301, FLOOR-3, WING-B, SPANDAN APARTMENT, S NO 88/3, BEHIND MARATHA SAMAJ HALL, PALI -SHILOSHI ROAD,
MRS SAWANT JYOTI MAHESH as on 31-Oct-25* AT POST PALI, TALUKA SUDHAGAD — 410208, DIST RAIGAD. AREA OF FLAT —363.00 SQ. FT CARPET.
19 |MR NAYAK JOGESWAR AND Rs. 29,75,551/- 26-Nov-25 |FLAT-201, FLOOR-2, MAHALAXMI NAGAR, COMPAQ BUILDING NO. 6, SECTOR 4, VILLAGE NERE, TALUKA — PANVEL,
MRS NAYAK SAUMINI as on 31-Oct-25* DIST RAIGAD —410206. AREA OF FLAT —51.11 SQ. MTRS CARPET.
20 | MR VAISHNAV HASIT HIMANSHU AND Rs. 1,36,19,684/- 26-Nov-25 |FLAT-601, FLOOR-6, BLDG B-6, SHREE SARASWATI CHS LTD, CTS- 8B, VILLAGE BORLA, N G ACHARYA MARG, CHEMBUR,
MRS VAISHNAV PRITI HASIT as on 31-Oct-25* MUMBAI — 400071. AREA OF FLAT — 58.95 SQ. MTRS CARPET.
21 | MR SAYED FAIZ ABBAS AND Rs. 24,47,920/- 26-Nov-25 | FLAT 1903, FLOOR 19TH, WING-B, DOSTI ELMORE BLDG, DOSTI PLANET NORTH PROJECT, S NO 148/1, 150/1, 155/1, 2,
MRS TANZEEM ZEHRA SAYED as on 31-Oct-25* 156, 159, 160/5, 181/2A, 182, 157, 158/1, 160/4, 161/2, OPP. KHARWAI DEVI TEMPLE, SHILPHATA, KAUSA,
THANE —400612. AREA OF FLAT —39.30 SQ. MTRS CARPET.
22 |MS. KHAN SHAISTA AKBAR AND Rs. 41,89,840/- 26-Nov-25 |FLAT-602, FLOOR-6TH, WING-I, EKTA GREENVILLE, S NO 231, PANDAV HILLS, OPP GATEWAY HOTEL (TAJ RESIDENCY),
MR KHAN AKBAR REHMATULLAH as on 31-Oct-25* PATHARDI, NASIK —422010. AREA OF FLAT —1051.88 SQ. FT CARPET.
23 |MR AKBAR REHMATULLAH KHAN AND Rs. 30,57,363/- 26-Nov-25 |SHOP-1, FLOOR-GROUND, IRIS APARTMENTS, PLOT 38+39+40+47+48+49, S NO. 6/1, KHODE NAGAR, BEHIND ASHOKA
MRS KHAN SHAISTA AKBAR as on 31-Oct-25* SCHOOL, ASHOKA MARG, WADALA, SHIVAR, DIST NASIK-422009. AREA OF UNIT —19.47 SQ MTRS CARPET.
24 |MR UMBARKAR DEEPAK NAMDEV Rs. 20,83,589/- 26-Nov-25 |FLAT-205, FLOOR-2, BLDG NO. 2, SUDARSHAN ASSOCIATES PROJECT, AT VILLAGE — DAMOTE & BOPELE, S NO 28/B, NERAL,
as on 31-Oct-25* TAL — KARJAT, DIST. RAIGAD —410101. AREA OF FLAT — 35.37 SQ. MTRS CARPET.
25 | MR PATIL GAURAV DHARMA Rs. 28,74,951/- 26-Nov-25 |FLAT-1001, FLOOR-10, CHANDRANGAN RESIDENCY, BLDG.TYPE-B, S NO 70/6A-6G, VILLAGE — DIVA, NAVI MUMBAI,
as on 31-Oct-25* DIST. THANE —400601. AREA OF FLAT —27.59 SQ. MTRS CARPET.
26 |MR DESHMUKH SAGAR DASHRATH AND Rs. 18,70,606/- 26-Nov-25 |FLAT-10, FLOOR-1, OMKAR APARTMENT, S NO 4432, UPPER KHOPOLI, KHOPOLI, TAL-KHALAPUR, DIST RAIGAD-410203.
MRS DESHMUKH SHIVADNAYA SAGAR as on 31-Oct-25* AREA OF FLAT —440.00 SQ. FT BUILT-UP.
27 |MR KAHAR AKHILESH MUNNILAL Rs. 44,17,791/- 29-Nov-25 |FLAT-503, FLOOR-5, OZONE GALAXY, SATURN BUILDING, S NO 64/10, 65/1, 3A,3B, 66/5,8, 68/7, 14, BEHIND DURGESH
as on 31-Oct-25* PARK, NEAR YOGESHWAR BUNGLOW, KALHER, BHIWANDI, DIST. THANE —421302.
AREA OF FLAT —54.476 SQ. MTRS CARPET.
* Together with further interest, costs, expenses and charges as applicable till payment and/or realization.
If the said Borrowers shall fail to make payment to HDFC as aforesaid, then HDFC shall proceed against the above Secured Asset(s) / Immovable Property (ies) under Section 13 (4) of the said Act and the applicable
Rules entirely at the risk of the said Borrower(s) / Legal Heir(s) / Legal Representative(s) / Guarantors as to the costs and consequences.
The said Borrower (s) / Legal Heir(s) / Legal Representative(s) are prohibited under the said Act to transfer the aforesaid Secured Asset (s) / Immovable Property(ies), whether by way of sale, lease or otherwise without
the prior written consent of HDFC. Any person who contravenes or abets contravention of the provisions of the Act or Rules made thereunder shall be liable for imprisonment and/or penalty as provided under the Act.
For HDFC Bank Limited
Date :08.12.25 Sd/-
Place : MUMBAI Authorized Officer

PUBLIC NOTICE

Notice is hereby given on behalf of our client who intend to take the
lands on Lease, to investigate the title of the owners of the lands, who
have represented that, they are the only owners having complete
ownership right, title and interest in those properties more particularly
described in the Schedule written hereunder and hereinafter referred to
as the “said properties” and which are presently mortgaged to
PIRAMAL FINANCE LIMITED (FORMERLY KNOWN AS PIRAMAL
CAPITAL & HOUSING FINANCE LIMITED).

Any person other than Piramal Finance Ltd. having any right, claim
by way of agreement, Memorandum of Understanding, Partnership,
Sale, Lease, inheritance, Lien, Gift, Mortgage, Pawn, Pledge etc.
whatsoever and howsoever is required to intimate to the undersigned
in writing about the same along with the supporting documentary proof
thereof by RPAD within 15 days from publication of this notice, failing
which all such claims (whatsoever and howsoever if any) shall be
deemed to have been knowingly abandoned and or waived and any
claim raised after the expiry of the notice period shall not be entertained
by our client. Furthermore, in case no claims are received within the
notice period, our client shall presume that the title of the present
owners to the said properties is clear and marketable and shall proceed
further to deal with the same.

DESCRIPTION OF THE PROPEPRTIES

ALL those pieces or parcels of contiguous freehold non-agricultural
lands or grounds situate lying and being at village Sogaon, Taluka
Alibag, District Raigad within the jurisdiction of Sub-Registrar of
Assurances at Alibag & as described below :-

FIRST PROPERTY: bearing Gat No. 265/1/1, admeasuring 20.80.00
Ares.Sq,Mtrs. (i.e. 2080 sq.mtrs.) and assessed at Rs. 208 and owned
by Husnabanu Mahamad Jafar Khan.

SECOND PROPERTY: bearing Gat No. 265/1/2, admeasuring 20.70.00
Ares.Sq,Mtrs. (i.e. 2070 sq.mtrs.) and assessed at Rs. 207 and owned
by 1. Akhatar Mohammad Jafar Khan and 2. Mazhar Mohammad Jafar Khan.

Dated this 8th day of December, 2025. sd/

Adv. Ganesh Govind Patil,
A/1,2, Ground Floor, Shrutisarang CHS,

Opp. Union Bank of India, Brahmin Ali, Alibag, Tal. Alibag - 402 201.
dep it S

Bank of India BOI‘%

Relationship beyond banking

D N ROAD BRANCH

SADHANA RAYON HOUSE, D N ROAD, FORT, MUMBAI-400001
Tel. No. : 8433931214,
E-mail : dnroad.mumbaisouth @ bankofindia.bank.in

WITHOUT PREJUDICE

To,

MR. PRAVIN CHANDRAKANT CHAVAN (BORROWER)
MRS. PRIYANKA PRAVIN CHAVAN (CO-BORROWER)
FLAT NO. B-202, 1ST FLOOR, SHREEJI APARTMENT,
PLOT NO. 15&16, SECTOR 6, KAMOTHE, TAL-PANVEL,
DIST-RAIGHAR, NAVI MUMBAI, MAHARASHTRA-410206

Sir,
NOTICE U/S 13(2) OF THE SECURITISATION AND
RECONSTRUCTION OF FINANCIAL ASSETS AND

ENFORCEMENT OF SECURITY INTEREST ACT 2002

At the request made by you, the Bank has granted to you various credit
facilities aggregating to an amount of Rs. 14,16,669.47 We give
hereunder details of various credit facilities granted by us and the
outstanding dues thereunder as on the date of this notice :-

Sr. | Nature of | Sanction | Outstanding | Interest to be | Penal Interest
No.| Facility limit dues as on | charged from from
Amount in | date of NPA | 28.11.2025 |28.11.2025 up
Rs. 28.11.2025 |upto repayment| to repayment
of dues of dues
1 |Star 15,00,000.00{14,16,669.47 | Interest@ Additional 2%
Mortgage 11.35% p.a Upto repay-
Loan with monthly ~ [ment of dues
rest from
28.11.2025 to
repayment of
dues.

Total Contractual dues up to the date of notice is Rs. 14,16,669.47

2.The aforesaid credit facilities granted by the Bank are secured by the

following assets/securities (particulars of properties/assets charged to

Bank) :-

A. Equitable/Registered Mortgage of the following immovable

properties :

(i) FLAT NO. B-202, SHREEJI APARTMENT, PLOT NO. 15&16,
SECTOR 6, KAMOTHE, TAL-PANVEL, DIST-RAIGHAR, NAVI
MUMABI, MAHARASHTRA 410209AREA 53.53 Sq.Mtrs. Owned
by Mr. PRAVIN CHANDRAKANT CHAVAN(BORROWER) AND
Mrs. PRIYANKA PRAVIN CHAVAN (CO-BORROWER)

Boundary of the property :
North - Proposed 11 Mirs. Wide Road South- Plot No. 28 School
East - Plot no. 17 West - Proposed 18 Mtrs. Wide Road

Cersai Asset ID : 200064209575
3. As you have defaulted in repayment of your dues to the Bank under
the said credit facilities, we have classified your account as Non-
Performing Asset with effect from 28.11.2025 in accordance with the
directions/guidelines issued by the Reserve Bank of India.
4. For the reasons stated above, we hereby give you notice under
Section 13(2) of the above noted Act and call upon you to discharge in
full your liabilities by paying to the Bank sum of Rs. 14,16,669.47
(contractual dues upto the date of notice) with further interest thereon
@ 11.35% p.a. compounded with monthly rests, additional 2% Penal
interest and all costs, charges and expenses incurred by the Bank, till
repayment by you within a period of 60 days from the date of this
notice, failing which please note that we will entirely at your risks as to
costs and consequences exercise the powers vested with the Bank
under Section 13 of the Securitization and Reconstruction of Financial
Assets and Enforcement of Security Interest Act, 2002, against the
secured assets mentioned above.
5. While we call upon you to discharge your liability as above by
payment of the entire dues to the Bank together with applicable
interest, all costs, charges and expenses incurred by the Bank till
repayment and redeem the secured assets, within the period
mentioned above, please take important note that as per section 13(8)
of the SARFAESI Act, the right of redemption of secured assets will be
available to you only till the date of publication ofnotice for public
auction or inviting quotations or tenderfrom public or private treaty for
transfer by way of lease, assignment or sale of the secured assets.
6. The amounts realized from exercising the powers mentioned above,
will firstly be applied in payment of all costs, charges and expenses
which are incurred by us and/or any expenses incidental thereto, and
secondly in discharge of the Bank’s dues as mentioned above with
contractual interest from the date of this notice till the date of actual
realization and the residue of the money, if any, after the Bank’s entire
dues (including under any of your other dues to the Bank whether as
borrower or guarantor) are fully recovered, shall be paid to you.

7. If the said dues are not fully recovered from the proceeds realized

in the course of exercise of the said powers against the secured

assets, we reserve our right to proceed against you and your other
assets including by filing legal/recovery actions before Debts Recovery

Tribunal/Courts, for recovery of the balance amount due along with all

costs etc. incidental thereto from you.

8. Please take note that as per Sub-section (13) of the aforesaid Act,

after receipt of this notice, you are restrained from transferring or

creating any encumbrances on the aforesaid secured assets whether
by way of sale, lease, license, gift, mortgage or otherwise.

9. The undersigned is a duly authorized officer of the Bank to issue

this notice and exercise powers under Section 13 of aforesaid Act.

10. Needless to mention that this notice is addressed to you without

prejudice to any other right or remedy available to the Bank.

NAME : Anil Kumar Sahoo

DESIGNATION : AGM
AUTHORISED OFFICER

Place : Mumbai
Date : 01.12.2025
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PUBLIC NOTICE

IN THE HIGH COURT OF GUJARAT AT AHMEDABAD
R/SPECIAL CIVIL APPLICATION NO. 11247 OF 2022

FIXED ON 09/12/2025
District : Surat Ms. Vaibhavi K.Parikh Ld. Advocate for the Petitioner(s)

DHAVAL SURESH SHAH..... Petitioner(s)
VERSUS

THE ASSISTANT COMMISSIONER OF INCOME TAX.CIRCLE1 (2), SURAT &
ORS ........ Respondent(s)
2. M/S NYA INTERNATIONAL,

UNIT NO. 360, PLOT NO. 239, SURAT SEZ, GIDC, SACHIN SURAT- 394230
3. RAMESHBHAI MUNNALAL KADEL,

89 OM DARIYA MAHAL 80 NEPEAN SEA ROAD, MUMBAI 400006
4. PRATIK HARESH HARDE,

502, PADMAVATI PALACE, NANDA PATKAR ROAD VILE PARLE (EAST),

MUMBAI -400057
6. ASHISH AJAY VEER CHOUDHARY,

MODI STEEL FACTORY, SHASTRI NAGAR GALI NO. 3, MODINAGAR,

GHAZIABAD UTTAR PRADESH -201204.
Take Notice that the Petitioner(s) above named having presented a SPECIAL
CIVIL APPLICATION to this High Court under the Articles 14, 19 (1) (g) and 226
of the Constitution of India praying to issue a writ of mandamus or a writ in the
nature of mandamus or a writ of certiorari or a writ in the nature of certiorari or
any other appropriate writ, and the same having been registered in this Court as
SPECIAL CIVIL APPLICATION No. 11247 of 2022 on 20/06/2022.
Whereas upon hearing the R/SCA No. 11247 of 2022 the Honourable Court
[CORAM; HONOURABLE MR, JUSTICE A.S SUPEHIA AND HONOURABLE MR.
JUSTICE PRANAV TRIVEDI) had on 27/11/2025 and 10/11/2025 ordered to
issue Notice by Public Notice to Unserved Respondent Nos.2,3,4 and 6 by way
of Publicattion.
Take NOTICE that the hearing of the said R/SPECIAL CIVIL APPLICATION will
take place on 09" day of December, 2025 at 11 AM peremptorily in this Court
and if no appearance is made on your behalf, by yourself, your advocate or by
someone authorised by law to act for you, it will be heard and determined in
your absence.
Witness SUNITA AGARWAL, Esquire the CHIEF JUSTICE at Ahmedabad
aforesaid this 27" and 10" day of November, 2025.

By the Court

Assistant Registrar
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